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g Hon'ble Mr, K.D.S3ha, Member )

Héard the learned counsel for the app-

_ licant on'the question of admission., It is submitted

that pursuant to. the order of this Tribundl dtd.

08,07,1992 1n 0.A, 237/91 (spnexure-A/1), the app-
licant was appointed as EDMC, Mohraghat and on his
representat ion foF posping @t;Sadéur.or Chattarghat,
etc, he was given posting to Chattarghat EDBO as

EDMC but he was not given charge there. Finally,
by Annexure-A/8, he was asked to tatz charge of the
postxng of EDDA-cum=-sDMC of purgapur EDBO where he
took over charge on 01.01.1996, By order at Annexure=-
a/10, dtd. 04.01.1996, the applicant has been dir-
ected to handover charge of the post of EDDA/MC, -
Durgapur, to one Shri P,K Pandey, son of deceased

ahrm e

EDDA/MS, Durgapur, who, it is submitted, is being
. . _ :- : ‘asked to takeover charge on daily waée basis. The
learned counsel subﬁits that shri P,K.Pandey hass

" not been férmally selected against this post as

per the e xtant procedure and even then the reSpondénts

- have issued the oeders as at Annexure-A/10,

2, Thxs is a Division Bench Matter, Since, a
+  Division- Bench is not available and there is no

likelihood thax a pivision Bench would be - avdilable
- .shortly, I take up this matter on the questzon of

admission and passing of Interim orders,

3. Considering the submissions, I admit this

‘application. Issue notices to thelrespondents to
file W/s within a period of six weeks, Rejoinder,
if any, may be filed within two weeks thereafter.

‘as prayed for,
.....vontd o/

On the question of Interim relief,
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. I %a“’ﬁﬁ
to stay operdtion of Annexure-A/lO datd, J4 01 199¢, ]

I £ind that there is merit in the submissﬂons of the
‘learneqd counsel for the appliuant. It is submitted
i

'that the applicant has not yet handed over the charge

of EDDA/MC, Dur@#ﬁﬁr, where’ he” has joinedwon 01.01,199

I direct that the orders as contained at Annexufe_A/10L4&

’

atd. 04.01. 1996, shall be stayed for a period of 14 days,
by which time therespondents are dlrected mo flle show

cause as to why the- Interim Order passéd sha:l not be

made absolute,

4, ,Thg 1earne§ c0pnse1\for&the‘applicant handed~. -
over & copy of the 0.,A, tc shri S.K.Bariar, junior to -

shri J.N.Pandey, learned sr, standing couqsei, who &ccept:
" the notice, | - J

. J @’\C, : \‘ . - ' 5 . \
7 | -
‘g\ﬁéw‘« - List on 30,01,1996 for hearing on stay matter., ~\
Wﬂﬂgb . 3 Let a copy of thic order be handed over the '
v learned counsel for the applicant, » Q~,,f””
¢
. : /
SKI ' _AXB, saha)|
' _ . : T Member (A)
12/30.1, 1996 - Hon'ble Mr. K.D.S3ha, Member (A) ; W
’ . , ‘.‘" H
. T~ i | ' g
. o : Six weeks time is allowed as prayed for by S

‘the learnedﬁsenkogdstandang counsel Shri J.N. Panc

List it on 29, 3 1C96. Interim order as‘passed ea{

uzvz/;w~ . shall contlnue till the next date. { l
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——— f - Hon'ble Shri KeD. Saha, Member(A)
28,3.96 . S

oM . | No uritten Stdtemunt has been flledﬂw‘ij
: Four weeks! time on uehalf of Senior Standing
Counsel Mr, JaN Pandey is prayed for filing
written statement. Prayer ellowed, L1=t this case
‘on 9,5.,96, Interim arder passed earlier |
‘shall continue to operate till the next date,

Q\C/ ‘ o : e \\"\/\f«/\_
PO |

Nl oo B | ’ — |
g\’ég\a . - - 'V

. \’1>\\ ' \ r : . (KoDe SQha) .
- | ; . Member {A) '

4/9.5;1996_ f,' Counsel for the appllcant : Mr, S.N.Tiwari

Counuel for the respondents : Mr, J.N.Pandey.

Hedrd Mr, S. N Tlerl. No written statement
"has been filed. However, Mr. J. N. Pandey, Sr. Standing -
Counsel brought to my notice that the a@pplicant had

alreagy been given alternative .posting ie.another

earller k

branch post office, which he: Qi@>90t ,oineéy

Mr, Tiwarl, on the other hand stuted that he was

| not alldWed tq join duty as EDMC@@ZZEEE;ﬁDBPM and
therefore, he had made @pplication for being posted
8t Durgapur/whiethe was accepted. He has been

i
ET‘ Sf‘ . functionlng as EDD&-cum-EDNC 31nce January,1996 and
§E>v ——

\?-somebody else has been asked to work,
In view of this submission, I think it is fair that =
Std8y order passed earlier shall continue till the

P.T.0O,
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conclusion of the O,A, In the mean@

~—

/‘.

S

the respondents are directed to fileiwritten

statement with a copy to the épplicarjat f&r
~filing 'r’éjoina'ér, if any, under rules. Let .
| the case be liéted, .theredfter for he_;jaxjing.

List this casé before the Registrar ifor complétion

of pleadings on '27.5.1996.

s
I’
1

Wk Ly

S - ' ( N.K.Verma )
. - A
o MPS, ' | Member S )
5/27.5.96 . ° shri M.L.Paswan,’ Registrar I/c'i

L% .
' - | | _Shrd‘. S.N.Tiwary, counéeli for the
applicant is present. W.S. has not beén filed on, ‘
' bei'xalf of the respondents. List on 2.;7.96 for Q
filing W.S. , 3 - |
. . oo :

' ) ML, ;
sxs ( L,Paswan )

t

™ \ - :

e b'g‘wc&“‘% -f.iling W.S., - . | % |
\ S’\?\%éks . B ( M.L;Paswan )

Registrar I/c.
. {
6/2.7.96 Shri M.L.Paswan, Registrar I/c
Shri X.,P.Mishra, Junior cdunsel to -
Q.Q\J | shri S.N.Tiwary, learned counsel for the applicant is
_ . . . t F
ksl present. W.S. has not been filed. List lon 23.7.96 for

Q , . . « Registrar I/c /
N ; = . {/

| /
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Shri M.L,Paswan, Registrar I/c

Shri K.P.Mishra, Junior Counsel to
Shri S.N.Tiwary, Counsel for the applicant,
is present W.S., has not been flled in this
Case, In this case MA has been filed by the
Intervener petitioner. ‘Iﬁarned counsel for the
Intervener petitioner, Shri‘ I.D.Prasad, pirays that
the M\ may be listed before thé‘Hon'ble Bench for
consideration. Let the MA along with the A
LRI Mo
be put up before the Hon'ble Bench for admission

4

4

( M,L,Paswan )
Registrar I/c

on 2 08 096 N
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MA - 156/96 (DA 33/96) S
) : " A .,
B./ 2.8.96. Counsel for the applicant in OA % Shri S.N. Tiwary

Counsel for the respondents : Shri J.N. Pandey.

Counsel for the applicant in MA ¢ Shri I,D. B Prasad

for intarvqnor.

Heard Shri J.N. Pandsy and Shri S.N. Tiwary who have
been given advance copy of the MA filed on behalf of
-.inﬁervenor. shri J.N. Pandey also states that there is no
need of service of MA on thé respondents as the métter has

substantially been adjudicated in the previous ocassion and

(vibrens Wrheamedd he has no objection if intervenor is alloued to particdpats
9%*& o bhathet in this litigation. Shri S.N. Tiwary has certain reservation
e Q—"«V\’vvﬁk%/,r ,
tho 6 - '  about joining of ths intervenor in the litination as he |

N .
stated that intervenor is noﬁd;ecsssary'party. tLven thouah
A

he is not necessary party, he may be permitted to join
litigation if he fesls that he has soms stake in the matter. ~
In view tharsof, ths intagvenor is permitted to participate

in the.matter. The MA is accordingly allowed.

| | ' | | i~‘\7~‘ | _
jces/ | | | (lef \}jma)

Mem ber (A)
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9/ 2.9,% S T ‘
' Ne bedy persent , List this case befere the
ceurt en 2$,2,96 fer hearing. ¢

T e e o N ' TW
B T Y = ot ()\!;'.;I.Dep,llty Registriar
N : oy o b i .o
10/25,09.96 VOunsel for the apnllcant : Shri S.N.Tiwary. -

Counsel for the reqpondents : Shri N.P.Simpha,

@ \O‘:‘r\'&kh h&kr& I Yoo L L “a B Shri R.KoChOubey-
Y M% L e
ri- ¢ «. By mutual consent the.case, is

63 ASL i adjourned to ,08.11.1996. for hearing, . \ .

(V.N.Mehrotra)
Vice-Chairman(J)
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o DA 33/96
« . MiR.251/9

—— Counsel for the gpplicant...Shri S.N.Tiwary
Lounsel for the resocondents..Shri R.K.Chouoey

, W Heard the learned counsel er the appllCant&M f/UZ/
> For_ amendment of the 0O, A. Prayer is allowed,

Anendment to ua incorporated within a week,
Respondents may file additional written statement
Within three weeks,. List it on 17, 12.96 obefore
the D‘?P\Qty Registrar for completion df‘,

i } :

(K.Dv82ha) (VoN.Mehrotra)
member (R) Ulce—f.halrman

12/14.%.1997 - The learned counsel for the applicdnt Shri
| . S.W.Tiwsri is present. None for the official
' respondents, Shri I.D.Prasad, learned counsek is
' present for respondent No.6, W/s has been filed
on behalf of a1l the r‘eSponden%;s. Rejoinder has 7
2150 been filed. No additionsl W/s his been £iledyf
Put uwp on 5.2,1997 for filing additiondl W/s, if-etrrp
5. 2. M yege
- _ ‘ ( M.L,Paswan )
MPS, - ' » Registrar I/c

B



13/5.2;1998' None fot the parties. On perusdl of

the record it eppeirs thit W/S as wegl ao?
reJander to the W/s halebeen filed. But no
lAddltlonal Written statement “has begn filed'
" as 'Yet in compliéncé of the order nd.li oatéd o

8.11.1996. Put up on 19,2,1997 for filling Addttional

o - v (Is,F.Sinha )
MPS. T I o ' Dy.Registrar I/c
_ o - o S v

14/19.2.1997 +  The ledrned counsel for the'appliCan% Shri

‘W/s as & last chance. X . 4'

- . . . “.‘

'S.N.Tiwari is present. Shri N.P,Sinha Eearned

‘counsel appedrs for the pvt. respondent 'no. 6.

No additional W/s has yét been Piled, Hokever,

for the ends of justice mne more chénce is given
to'the respondent to £ileZR78S 1B up on '6.3.1997

for filing WXX additiondl W/s.

o - N ( s.p.sinha ) ©
MPS. ‘ . : : . ' Dy. Registrar 1/c
15/6.3.1997

“The learned counsel for the appllcant is

‘additjonal )
present, Noné for the respondents, No/w/é hés yet

© been flled though sufficient time was given therefore.

In the circumstances, let the case be 1li ted kefore‘the
' ' |

Hon'ble Bench for direction on 17, 3. 199

. - ( slp;i fha )
MPS., \ ' - ) Dy. Registrar I/c

e e s S g e n
r )
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i <
1%./ 17.3.97¢ g,ShriLS.N. Tiwary,Fthe counsel for the applicant.

€x7 < T " /shri 1.0. Prasad, the counsel for the private

,65@ Q)«;&( . .-: ‘/\ ’resﬁél‘ldents.

None for the official respondents.

/|" - Pleadings in this case areAcdhplete. Enter it
in/the ready list. o ' \/ '
4l . . \J}X\x

. - . .. (V.N. Mehrotra)

Vice~chairman -

~~
Lo
TR
Pt 5§
™~

17/14.0 ‘List on 12,11,1997 -for hearmg alongwlth MJA,
1\/ .217/97 v;ae order dated 1/12,09, 97 passed in M
O.

217/917, ,
'f | L V%
SKJ //’ (f;;K' (AJa) T | (V.N.Mehmotra)
| er(A) | : Vice-Chairman
1? / 31. .98. Shri S.N. Tiwary, the €ounsel for thé apblicant. _(fﬁ
: - Shri N.P. Sinha, the counsel for the pvt. respondents.
- ‘; List it on 28.6.98. for hearing. fi
*\;n‘i /c s/ o - (L.R.K. Prasad) . ; (v N. mehrotra)
\ i ' Member (A) Vice-chairman
‘ \‘ * - *
” ' ,
%9/2 .7 98¥98 ~ List on 7.9.98 for hearing. e
| ‘ e 7
;‘l ) A’ . v — (L.R.K.Prasad) v
KT ' Member(A)
I . '
2L/7 9 98 - List it on 2,12,98 for heéring%y
. . ' ‘\A ) ' \
Sl SN\
(L R.K, PRASAD)~(——"“‘—_"‘> "~ (V.N.MEHROTRA)
MEMBER(A)

- VICE-CHAIRMAN
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| 21/02.12,98 List, on 27.01,1999 for hearing,
.-l. i
: g o
; (Lakshman Jha) . (L. K.Prasad)
I° SKJ - © Mempber{(J) ° T Member(A)
L -
g 13
BUNEL_ \
gl
22/?7.1.1999 Shri S, N.Tiwari, counsel for the appllcant
g Shri I.D, Prasad, counsel for t he private respondents
v Since the Division Bench is not avallanoe,
.list it for hearing on 5.4. 1999 thbln flrst three
cases, W1th consent . . \
f ' fr—
! ( Lakshman Jha )
MES ! .Member (J)
23 |
5.4./99 A n
| KL
M E “Shri N.P.Sinha, learned counsel for the :
U h .
i private respondent,prays that there is a stay order:
E . in operation in this cdse. 'In view of that;‘;;st 1t-
¢ . o :
{ . for hearing on 21.4.99, ™
| , o

(L.R.K.Prasad) %

(Lakshman Jha) |
Member (A)

Member (J)

‘Iet it be listed for hearing on 9.7.99.

. 2 ((ﬁxaarayan') ?;

Vlce—Chalrman
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Q/ 25/9.7.99
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29/02,

mzn%ﬁfy’

N 291294 S}

_(,,liL30’12,1.2000
51 297 |

None for the applicant. 4
sh., N.F.Sinha, Counsel for Pvt. respondents.

+HMINGLIANA

Llst it for hearing on 12 8 99 e

,,w/

(L,.JHA)
MEMBER(J)

hearing is édjourned to

WW (5.Na r«‘i_ya/n) |

) fér Qéﬁt‘oé tiﬁg;~i{é£'it on 14,10,99 for hearibg-

MEMBER?A)W
26/12,08,99 - For want of time,
/ 17.09,1999, . -
.%ﬁJ' Member(a)
;27./.17.9499mf~'1-e-»r
(L HNINuLI ‘

NENBER (A)

28./ 14.10,99.

(L. HMINGLEANA)
MEMBER (A)

Vice-Chairman.

y

1

(5. NARAY AN)
VICE=CHAIRMAN

(5. NARAYAN)
VICE=CHAIRMAN

12,99 For want of time, the hearing is adjcurned

tO 12 .01 QZEOOO

. ngliana)
~ Member (A)

%

(S.Narayan)
Vice~Chaiman

1ist it for hea ing on 16,2, 2000,

{ Lakshman Jha )
Member (J)

e

Y

( L.R ¥ Prasad )
Member (A)

L

For want of time, hearing is adjournsd to 2.12.99.
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i31/ié.é.2000 Sh, S.N.Tiwary; counsel for the a,plicant.
A sh. I. D.Prasad, counsel for the respondeht.
LlSt it for hearlng on 14 3.2000
. .b& _ w1th1n 1=5 cgses.

: \ .\ S PRASAD) |
AR (}.J. HA)@‘-*«‘ eV (L.R K
A MEMBER(J ) ? MEMBER(A) . .

¥
-
-

32/14.3.2000 Sh. S.N.Tiwary. counsel,.for the appllcant.
Sh. N P.Slnha, counsel for the respondent.
S A RS

Sh, leary states that as the appli-
cant is not keen to pursue the case, he may be
permitted to w1thdraw the same, In view of the above

position, the case 1is dispdsed of as the—ease—ms
withdrawn by the appllcant.

. ..fe A
(L.ofia) (L.R.K.ERASAD) ° RN
- MEMBER(J) ° mmmﬂ)“f A
P R, £
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